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[Shri J.S. Raju] refer to the Office
Memorandum No. 36012/6/88-Estt.(SCT),
dated the 25th April 1989, issued by the
Department of Personnel and Training. A
cursory glance of the memorandum would
show that there is a total ban on the
dereservation of vacancies in direct
recruitment. But, towards the end of the
memorandum, there is a proviso that permits
dereservation under the so-called “exceptional
cases" in public interest. It says, "If suitable
candidates are not available, the
Department or the
authority shall make a proposal for
dereservation. It also further says that after
obtaining the comments of the Commissioner
of Scheduled Castes and Scheduled Tribes on
the proposal, both the comments and the
proposal shall be placed before the Secretaries
of Personnel, Welfare and also of the
Department or Ministry making the
recruitment and the recommendation shall
then be placed for a final decision before the
Minister of Personnel. Superficially this
proviso seems to be innocuous. But a careful
reading would reveal that the decision rests
with the three Secretaries of the Government.
The Commissioner of Scheduled Castes and
Scheduled Tribes can only comment on the
proposal for dereservation and he cannot have
a heavy say like the Secretaries. In all
probability, the Minister of Personnel will
approve what the Secretaries recommend. |
only want the Government to understand that
the bureaucracy has the upper hand in
implementing or not implementing a policy
decision of the Government. So, | strongly
urge upon the Government to scrap this
proviso. If there is a situation in which you do
not get suitable candidates and feel that the
work will suffer if the vacancies are not filled,
you can fill it through deputation wherever
possible. If not the vacancies can be filled on
a temporary basis as is done in the case of
those proceeding elsewhere keeping their lien
or on long leave. After a considerable period
of time if you don't get the Scheduled Caste
and Scheduled Tribe candidates, such
vacancies can be
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exchanged for those in the open quota for the
same grade of vacancies of the same or other
Ministries for which the SC/ST candidates are
available. So, the number of reserved
vacancies in total should not be reduced
because of the non-availability of suitable
candidates. That is why thousands of
vacancies reserved for the SC/ST in the LIC,
banks and various public sector undertakings
remain unfilled.

Now, | want to say a word about the
competitive examinations. You should hold a
test only when there is competition. But, in a
situation where you don't get even the
required number of candidates, | do not know
why you want to hold a test and turn back
those few who turn up. In the case of some
specialised jobs, | can understand the
necessity for a test or interview. But, for the
posts of clerks and assistants in the LIC,
banks and such other organizations, the
reserved vacancies can be filled on the basis
of academic merit. The Government cannot
shirk doing this saying that this is not
possible. | say this because, in the Postal
Department, this method is being adopted and
the Postal Department does not suffer. So |
urge upon the Government to take a fresh
look at the whole gamut of reservation, non-
filling of vacancies and the pathetic plight of
the unemployed Scheduled Castes and
Scheduled Tribes candidates and take steps on
a war footing to fill the vacancies at the
earliest.

Need to set up small scale industries in
tribal areas of Madhya Pradesh
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Damage caused to the statue of Dr. B.R.
Ambedkar and arson and looting incidents in
Hinganghat in Maharashtra

SHRI GOPALSINH G. SOLANKI
(Gujarat): Mr. Vice-Chairman, | am obliged
by being given an opportunity to make a
Special ~ Mention. Through this Special
Mention | want to bring to the notice of the
Government and this House an incident which
took place in Hinganghat near Nagpur in
Mabharashtta on 22nd. It was an incident
where a statue of Babasaheb Ambedkar was
broken by some miscreants and after that
some groups of people started rioting in the
town. Shops were looted and set on fire.
Many houses were also set on fire. When
looting was taking place the Superintendent
of Police was present there and he opened fire
to disperse the crowd which collected there
but be did not care to arrest the persons
responsible for this arson and looting. Here is
the statue broken of a person who was
honoured with Bharat Ratna and whose
portrait has been placed in the Central Hall. |
would like to know what steps have been
taken by the Government to inquire into this
incident. A statement should be made by the
Home Minister in this regard as to how many
persons have been arrested, etc. Not only that,
I also demand a judicial inquiry into this
incident so that riots of this nature may not
take place in other parts of the country and we
keep up people's feeling of honour and
respect for Babasaheb Ambedkar.
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Suspension of trains on Raipur-
Vishakhapatnam line

SHRI MANMOHAN MATHUR (Orissa):
The Raipur-Vishakhapatnam railway line is
one of the oldest railway lines of our country,
constructed in 1924. This railway line is
passing through three States: Madhya
Pradesh, Orissa and Andhra Pradesh. All the
areas covered by this track is dominated by
the Adivasis and the Harijans. It is a backward
area of the country. The poor people are
benefiting from this route which is



